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 (श्रीमती  सूभद्रा  जोशी)

 wt  बिल  प्त  1... उ  से  भाषोजीशन
 करे  दकते  का  प्रय्त  होगा  अमर  कान
 पर  अमल  करने  काले  सही  नहीं  हैं,
 बह  कासून  की  ई... 3  नहीं  है,  बल्कि  सरकार
 की  बात  हो  जाती  है  लेकिन  इस  का
 मतलब  यह  नहीं  है  कि  कानून'  बनाये  ही  7
 जाये  Y

 मत्री  महोदय  ने  यह  आश्वासन  दिया
 है  कि  वह  जो  बिल  ला  रहे  हे,  उस  मे
 मेरा  यह  सशोधन  शामिल  है  ।  इस'  लिए
 मैं  उन  को  बहुत  धन्यवाद  देती  हू  ।  जैसे
 उन्होने  आदेश  दिया  है  मैं  हाउस  से
 झपना  बिल  वापिस  लेने  की  इजाजत
 चाहती  हू  v

 Mr  CHAIRMAN  Now  there  ig  en
 amendment  by  Mr  M  C  Daga  Do
 you  want  to  withdraw  it?

 SHRI  M  C  DAGA  Sir,  I  want
 the  permission  of  the  House  to  with-
 draw  it

 Amendment  No  was  by  leave,
 withdrawn

 Mr  CHAIRMAN  Now,  the
 question  is

 “That  leave  be  granted  to
 Shrimat:  Subhadra  Joshi  to  with-
 draw  her  bill”

 The  motion  was  adopted.
 SHRIMATI  SUBHADRA  JOSHI

 Sir  I  withdraw  the  Bull
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 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  Seventh  Schedule)
 by  Shr  Arjun  Sethi

 SHRI  ARJUN  SETHI  (Bhadrak)-
 Sir,  I  beg  to  move

 “That  the  Bull  further  to  amend
 the  Constitution  of  India  be
 taken  mto  consideration”

 It  needs  hardly  to  he  enphasised
 that  the  formative  period  in  the  life

 of  a  child  when  he  is  to  be  imparted
 primary  and  secondary  education  is
 a  very  important  period.  But  i  is
 regretable  that  education  in  both
 these  stages  being  in  the  sphere  of
 States  who  do  not  have  sufficient  funds
 is  most  neglected  The  result  is  that
 the  children  are  not  even  half-edu-
 cated  when  they  came  out  of  the
 secondary  stage  of  education.  While
 emphasising  the  role  of  education  in
 the  national  life  of  India  the  Edu-
 cation-Commiussion  in  4964  remarked

 The  destiny  of  India  is  now
 shaped  270  her  class  rooms  In  a
 world  bas  व  on  suence  and  techno-
 logy  at  3९  education  that  determines
 the  level  of  prosperity,  wel‘are  and
 security  of  the  people  The  quality
 and  number  of  persons  €  »ming  out
 of  our  schools  and  _  colleges  _  still
 depend  our  success  m  the  great
 enterprise  of  national  Teconstruc-
 tion  whose  principal  objective  35  to
 raise  the  standard  of  living  of  our
 people”

 The  Education  Commission  further
 recommended

 “The  magnitude  gravity  and
 urgency  have  increased  immensely
 and  it  has  acquired  a  new  meaning
 and  importance  since  the  attain-
 ment  of  independence  and  the  ad-
 option  of  the  policy  and  techniques
 of  planned  development  of  the
 national  economy  If  the  pace  of
 National  development  is  to  be  accele-
 rated,  there  is  need  for  well-defined
 bold  and  imaginative  educational
 policy  and  for  determined  and  vig-
 orous  action  to  vitalise,  improve
 and  expand  education  a”

 The  size  and  complexity  of  the  pro-
 blem  has  been  turther  accentuated
 with  the  rapid  increase  in  the  popula-
 tion  of  the  country  commensurate  with
 the  increase  in  the  number  of  enrol-
 ments  and  with  the  phenomenal
 grawth  of  educationa}  institutions
 itself
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 Thereby,  to  solve  the  ppruoblem,  the
 Education  Commission  recommended

 “The  size  and  compileuty  argue
 the  neeq  for  rapid  action  in  evolv-
 ing  an  appropriate  educational  pch-
 ty,  given  this,  the  numbers
 imvoived  constitute  a  mch  promise
 for  education’s  contribution  to  natio-
 nal  development  ’

 Even  move  important  js  the  role  of
 education  in  achieving  s9c.al  and
 national  integration  The  people  of
 India  profess  a  number  of  different
 religions,  ahd  the  picture  becomes
 even  more  complicated  because  cf
 caste,  an  undemocratic  inst.tution
 which  8  still  powerful  and  which
 strangely  enough,  seems  to  have  ex-
 tended  its  sphere  of  influence  under
 the  very  democratic  processes  of  Con-
 stitution  itself  The  present  system
 of  education  is  not  routed  in  the  tradi-
 tions  of  the  people  The  educated
 persons  tend  to  be  alenated  from
 their  own  culture  The  growth  of
 local  regional  linguistic  and  state
 loyalties  tend  to  make  the  pe  ple  for-
 get  ‘India’  The  old  values,  which
 held  society  together,  have  been  dis-
 appearing  and  as  there  s  no  effective
 programme  to  replace  them  by  a  new
 sense  of  social  responsibility,  -
 numerable  signals  of  social  disorgani-
 sation  are  evident  everywhere  and  are
 continually  on  the  increase

 These  includes  strikes,  incicasing
 lawlessness  and  disregard  for  public
 property,  corruption  in  public  _  jife
 and  commua]  tensions  and  troubles

 In  spite  of  ali  odds,  Indian  demo-
 cracy  has  given  «  fairly  good  account
 up  to  the  present  time  But  it  will
 not  be  permanently  viable  ‘mies,  7.3
 foundations  are  ceep-rooted  by  the
 creation  of  an  edicateg  and  ealight-
 ened  electorate  which  38  dedicated  40
 democracy,  not  only  as  a  ‘orm  of
 government  but  as  a  way  of  hfe

 While  recommending  the  education-
 4]  instrument  of  change,  the  Educa-
 tion  Commission  in  its  report  men-
 tioned

 “If  this  change  ot  a  grand  scale
 38  to  be  achieved  without  violent  re-
 volution,  there  38  one  instrument
 and  one  instrument  only  that  can
 be  used,  education  Other  agencies
 may  help  and  can  indeed  sometimes
 have  a  more  appalent  impact  But
 the  national  system  of  education  is
 the  only  instrument  that  can  rcach
 all  the  people  [i  ig  not,  however  &
 magic  wang  to  wave  wishes  into  ex-
 istence  It  is  4  d'fficult  instrument
 whose  effect  requires  strength  of
 will,  dedicateq  work  ang  sauce
 But  it  is.  sure  and  tried  instrument
 which  has’  served  other  countr.es
 well  in  ther  struggle  for  develop-
 ment  Similar  way  it  can,  given
 the  will  and  the  skill,  do  so  for
 India”

 As  i8  well  known,  the  existing  sys
 tem  of  education  "9  largely  unrelated
 to  life  and  there  is  a  wide  gulf  bet-
 ween  its  content  and  purposes  and
 concern  for  nationa}  development  It
 1s  high  time  for  us  today  to  do  away
 with  the  constitnonal  obstacles  that
 stand  on  the  way  of  national  policy
 on  education

 On  a  previous  occasion,  intervening
 in  a  debate  on  a  resolution  on  Nation-
 al  Policy  on  Educaticn  in  Parliament,
 the  then  Education  Minster,  remark-
 ed  in  anguish  ang  sorrow,  while  re-

 ferring  to  the  difficulties  of  having  a
 national  policy  in  education

 ‘We  have  admunistrative  difficul-
 ties  Education  75  not  a  concurrent
 subject"

 He  added

 “y  think  it  is  tragre  that  when  our
 constitution-maxers  wrote  our  Con-
 stitution,  they  did  not  think  of  the
 importance  of  education  fer  nation-
 al  intergration  They  followeg  tle
 British  pattern  The  Bntish  were
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 not  interested  in  education  as  a
 vehicle  for  national  integration,  as
 we  were.  That  is  why  they  dec-
 entraliseq  education.  They  gave
 it  the  lowest  priority.  Education  if
 important  both  for  national  integra-
 tion  and  for  investment  in  human

 If  we  want  to  achieve  our  political,
 social  and  economic  goals,  we  can
 only  do  so  through  education  and,
 therefore,  in  order  that  education  can
 help  us  to  achieve  these  goals,  edu-
 cation  must  be  national  in  chara-ter.
 As  I  mentioned  earlier,  our  eminent
 Education  Minster  referred  to  the
 constitutional  position.  Unless  we
 change  that  constitutional  position.
 we  cannot  achieve  our  goal

 We  have  seen  how  some  of  the  Sta-
 teg  behave  in  the  metter  of  educat.on.
 Yet,  because  education  is  in  the  State
 Last,  the  Central  Government  have
 no  power  to  dire.t  the  States  to  fol-
 low  the  educational  policy  formulated
 by  the  Centre.  Ihe  hon.  members
 may  have  noticed  how  miserably,  on
 the  last  occasion;  ow  eminent  Edu-
 cauon  Minister,  Prof.  Nurul  Hasan,
 said  that  we  have  nothing  todo  with
 education  as  such  because  it  is  one  of
 the  States  we  can  only  request  them,
 cannot  interfere  with  the  rights  of
 the  States;  we  can  only  request  then:;
 we  can  only  give  guidance  or  guide-
 lines  to  them.  So  unless  we  do  away
 with  this  Constitutional]  hurdle  we
 cannot  solve  the  pvoblem.  Therefore;
 rT  request  the  House,  all  the  hon.  mem-
 ber;  Shri  S.  C.  Samanta  who  clearly
 ean  achieve  our  go3t-national  growth.

 SHRI  S.  P,  BHATTACHARYYA:
 (Uluberia):  The  Mover  of  this  Bill
 has  got  the  idea  of  giving  free  pri-
 mary  education  for  our  children.
 Therefore  he  suggests  that  education
 should  be  brought  from  the  State  sub-
 ject  to  the  Central  subject.  That  was
 onte  the  effort  og  our  respected  mem-
 ber;  Shri  S,  C.  Samanta  who  clearly
 stated  that  education  should  be
 brought  from  State  to  Central  Sub-
 ject....
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 श्री  मूल  खग्व  डागा  (पाली)  :  प्वाइट
 श्राफ  आडर  |  माननोय  सदस्य  कह  रहे  हैं
 कि  इस  सद्रल  सब्जेक्ट  बनाया  जाय  ।  तो

 एक  बिल  इत  के  ऊपर  झालरेडी  भा  चूका  है
 जो  पब्लिक  झौपिनियन  एलिसिट  करने  के

 लिए  सर्कुलेट  किया  गया  है  |  तो  यह  दूसरा
 बिला  उसी  तरह  का  कसे  यहां  चल  सकता  है?

 -  व्यवधान)  .
 झमेडमेंट  का  सवाल  कहा  भाता  है।  इस
 पर  तो  आलरेडी  एक  बिल  फार  एलिसिटिंग
 ओपिनियन  सकू लेट  हो  चुका  है  ।  तो  यह
 दूसरा  उसी  विषय  पर  कि  इसे  सेट्रल  सबजेक्ट
 बनाया  जाय  कैसे  यहा  चल  सकता  है  ?

 MR.  CHAIRMAN:  That  has  been
 examined.  They  are  different.
 The  hon.  Member  may  continue.

 SHRI  ्.  P.  BHATTACHARYYA
 What  I  think  as  that  education  must
 be  helped.  The  Centre  must  help  the
 States,  so  that  they  can  give  free  pri-
 mary  education  to  all.  We  must  con-
 sider  that,  in  India,  we  have  a  federal]
 Constitution.  We  must  give  some
 rights  to  States.  The  States  must
 have  some  rights.

 SHRI  SHASHI  BHUSHAN  (South
 Delhi):  In  China,  they  have  centralis-
 ed  education.

 SHRI  S.  P.  BHATTACHARYYA:
 That  may  be  in  China.  Here  we  have
 got  various  langauges.  We  cannot
 compare  this  with  China.  We  must
 see  that  the  States  are  given  the  auto-
 nomy  in  their  sphere.  Otherwise,  the
 Indian  integrity  will  be  disturbed.
 From  this  angle,  I  suggest  that  the
 subject  should  not  be  taken  over  by
 the  Centre,  but  the  Centre  must  see
 to  it  that  important  things  like  educa
 tion  are  fulfilled,  If  money  is  re-
 quired,  the  Centre  must  give  the  total
 he:p  for  the  development  of  educa-
 tion.

 MR.  CHAIRMAN:  Please  continue  on
 the  next  occasion  when  the  subject
 comes  up.


